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LAW DEPARTMENT
NOTIFICATION
The 16th January, 2018 |

No 584-I- Legls 47/2017 L. — The followmg Act of the Odlsha Leglslatlve
Assembly havmg been assented to. by the Governor .on the. 1(}th January, - 2018 is

hereby publlshed for generai information.

ODISHA ACT 3 OF 2013

 THE AIPH UNWERSITY ODISHA ACT, 2017

AN ACT TO PROVIDE FOR ESTABLISHMENT AND INCORPORATION OF A
PRNATE UNITARY UNIVERSITY ON PUBLIC HEALTH IN ODISHA IN THE NAME
OF AIPH UNIVERSITY ODISHA AND FOR MATTERS CONNECTED THEREWITH

OR INCIDENTAL THERETO. '

BE it-enacted by the Leglslature of the State of Odlsha in the Suxty- erghth Year.

of the Republic of India as follows —

CHAPTER |
PRELIMINARY

 Shorttitle and. 1. (1) This Act may be called the AIPH Unwet‘stty Odisha Act, 2017.
~ commencement,

(2) It shall come info force on such date as the State Govemment may,
by nofification, appoint. ' : '



Defin itions.

2.

In this Act, unless the context otherwise requires —

(a) "Academlc Council® means the Academic Councul of the Unwersnty
constituted under section 13; '

(b) "Board" mean the Board of Govemors constituted under section 10

{c) "Deans mean the Dean of Faculty bf the Umversnty appointed

under seqtlon 23,

~ (d) *Finance Commlttee means Flnance Commlttee of the Unwersrty

oonstltuted under sectlon 15;
(e) ‘Govemment’ means Government of Od:sha
N prescnbed" means prescribed by the Regulatlons
(g) "Pre5|dent" means the President of the Unwersrty appointed under
- section 19;,

(h) “Public  health. education” in reletion to pubtic, means
o _ prOgremrnes of et:tucetion. reseatrch and training on prevention- of -
'disease “promotion of health, social and behavioral sciences on
health nutntlon hoepltal admlmstratlon and such other programmes'

‘as the Government may, by notification, declare;

iy "Reglstrar" means the Regsstrar of the Umver5|ty appomted under

- {k) "Regu?attons means Regulations of the Unwersﬂy made under o

. seclion 22

! (|) "Regulatory Body' means & body estabhshed by or undér a Central

Act or State Act for laying down norms and conditions of. ensuring

standard ot‘; education such as.U-.G.C. and includes such body as the .

‘Government may, by notification, declare, from time to time;

: sectlon 34,
{ “Sponsonng Body" means Asian Instltute of Public Health (AIPH)

. Tegistered under the Soctettes Reglstratlon Act,1860; ~  210f1860. -
“(m) "University" means AIPH Umversny Qdisha; A '
- () U G.C means University Grants Commission established under the
University Grant Commlsslon Act, 1956; and o : 30f1956.
(o) "Vice-Chancellor" means the \ﬁce-ChancelIor of the UniverSIty

appmnted under sectson 20



and
incorporation
of the.
University.

Establishment*’

CHAPTER I
“THE UNIVERSITY

3. (1) Subject to the previsions' of this Act, the Government may, by

notification, establish a unitary, eetf—ﬁnanding, non-affiliating University by the

name of AlPH Unwersrty, Odisha aﬁer the Endowment Fund is set up by the
Sponsoring Body under section 4: ‘ -
Provided that no notification shall be |ssued unless a High Power_

" Committee constatuted by the Government for the purpose certmes to the

Govemment that the land for the establishment of the University is available:

~and all other necessary infrastructure including building, equipment, qualified

~ teaching staffs and such other norms as prescribed by the Govemment and in

the University Grants Commlsswn (Establlshment -of and Mamtenance of
Standards in Private Unwersutles ) Regulatlons 2003, as amended from time -
to ime, have been complied. _

(2) The Government, if satisfied after considering the recommendatlon_
of the High Power Commiitee that-the Sponsonng Body has complled all the

'neeessary requirements as provided under the proviso to sub-sectlon (1),

may issue notification under that sub-sectnon to establish the University with
the descriptions of location and such other conditions as may be specified in -

_this behalf.

(3) The notlﬁcatlon issued under sub- sectlon (1) shall be laid before the
State Leglslature for a period of fourteen days compnsmg of one or more =
sessnon _ _ : ;
~(4) On and from the date of issue of such notrfcatlon it shall be

. deemed to have been estabhshed and mcorporated as a University by the -

name of AIPH University, Odisha which shall be a body corporate having -
perpetual succession and eommon-seel, with power, subject to the proVision's
of this Act, to acquire and hold property, to eontract and do all things-
necessary for the purpoees of this Act and shall be sued by the same name.



Endowment
- Fund.

- Gazette

Objectofthe ~

'Un'iversity._

E

(5) The Universitfy shall be located within Jatni Tahasil, Khurda, Odisha.

_ (6) In all suits and legal proceedlngs by or agalnst the University, the
pleadmgs shall be S|gned and verified by the Reglstrar and all processes in

. such sults and prooeedings shall be issued to, and sefviced on, the Registrar,
4. (1) The Smneonng Body shall establish. an Endowment Fund of four

crore rupees to be deposned in rnaxlmum four equal mstaltments within a
span of four years from the date of publlcatlon of thls Act in the Odlsha

invested until the dsssoqutlon of the Unwemty in Iong tenn securities lssued or
guaranteed by the Govemnment. e '

. (3) Except in the event of dissolution of the University, no money can
be transfen'ed from the Endowment Fund. under _any circumstance for other

purposes. - : : _
~ {4) Out of the ncome recelved from the Endowment Fund the

Umversrty may. utjllze tmch sum: of - ampum -as may be. determmed by the -
- Government, for the purpose .of development of the, Unlverstty and the e

remalmng amount shall be retnvested in the Endowment Fund. .

(i) to develop and disseminate knowledge in the field ‘of ‘public
health, i clinical. research technology and other fields of
sclenoe and humanltles for the advanoement of manklnd '

Te (u) to develop, educate and oonduct reseanch In the ﬁelds of .

epldemi0|09!f. health services and health systems, behavioral

heatth health promotton occupatlonal and envuronmental

health, heatth finance, economlcs and global health

.....

(i) to dlssemmate create and preserve. knowledge and

unde:standlng by teachlng, reseafch training and service and

: effectlve demonstratlon to influence buddlng of a healthy _

socnety,

(2) The amount of Endowment Fund shall be invested and kept,

5, TheobjeCtNeofthe UmversﬂYS'haHbe—~' LT e T

T~



University

openstoak -
irmespective
ofcaste,
creed,.class,

sex or
opinion,

National

Accreditation.

' (N) to create oenters of excellence for providing knowledge

education, training and research facilities of high order in the -

fields of public health and allied health sciences, technical
and other reiated professnnal education; |

‘(v) to create capabirty for upgrading sclence and technology
infrastructure to the global standards S

| (vi} to develop tramng fac:lrtres in hlgher educatron

- (vii)to provide for lnter-relatlonshps for national and global
participation in the field of public health, other sciences,
humamtles and in other f elds; and

'(vm) to develop pattems of teaching in undergraduate and post -
graduate level on public health educatlon inall its’ branches‘

_ so as to set a high standard of such education.

6. No person shall be excluded from any office of the '_U‘niversity or from

membership of any of its authorities or tromadmissior‘i to any degree, diploma
or other academic distinction or course of study on the sole ground of sex,
. race, creed, caste, class, place of btl'th religious belnef or poiltlcal or other

opinion:

‘may be declded by the Govemment

7. The University shall obtain permission or reeognition as the cgse.
may. be, from the concemed Regulatory Body for conferring graduate or p«] st-

graduate degree on public health educatlon '

| Provnded that for the purpose of admission of students, the University '.
shall reserve seat for canduiates of Odlsha domaclle at such percentum as |

el o,



fowersand . 8. Subject to the provisions 'of't"h‘is* Act and in conformity with the U.G.C

functions of
the " -

noms and nomms of other Regulatory Bodies, the University shall exercise the

© University. fellowrng powers and perform the functlons namely: —

0

)

- (uiiy -

vy

v)

admrmster and manage the Unrversrty and such centers for .

research education ‘and instruction as are necessary for the

‘furtherance of the objects of the Unrversrty

provrde for rnstn.rctron trarnrng and research in ~such

branches of knowledge or Ieamrng pertarmng to pubtrc '
health, envrmnmental health, occupatronal health and its -
allied sciences, technc!ogy, humanrtres and other emerghg
' ﬁelds and for their advancernent end drssemrnatrOn |

conduct innovative' experiments in new methods and

technologies in all fields of knowledge of public health in
_order to achieve rntematronal standards in such educatron

trarnrng and research

prescnbe courses and currrcula for undergraduate post~ oo

graduate and super specralrzatron studres

hold; examinations ' or grant 'such degrees, "d_iplcmes,‘
* certificates and other academic distinctions and titles in

~ ‘undergraduate and post graduate public health educatron as

~ (vi)

(vii)

(viii) -

| may | be laid down i in the Regulatrons

withdraw or cancel degrees diplomas, certiﬁcates or other
‘academrc distinctions or trtles in the manner as may be:
_prescnbed in the Regulations; -

“the Unrversrty shall not undertake any programme under
. drstance mode as per the gurdelrnes prescnbed '

]

confer honcrar)rr degrees or other-drstmctrons_ in _the' manher

as may be prescribed in the Regulations;

6



(ix)

establrsh Off-campus centers or study centers as are in the

_ oplnron of the University, necessary for the furtherance ofits

()

(i)

objects;

sponsor and 'undertake research .in all aspects of public -
health; ' ' ‘

-coltaborate or associate with other institutes, ,Universi_ties

" - and authorities within or outside India in conduct of research

~and higher educati_on,in'the ﬁeld of public health including -

~ such other purposes as may be prescribed;

(xii)'

{xili)

(xiv),

(xv)

de'v'elop‘ and maintain re'iationshipr " with”  teachers,
researchers and domaln experts in the fields of pubirc'
health, allled health science and technology, humanities and
such othet fields for achrewng the objectlves of thej
Unwersrty '

regulate the expenditure and manage the fnances and
maintain accounts of the Unwersﬂy

receive funds from mdustry natronal and- international

'organrzatrons or ‘any other ‘sources as- gifts, donations,
: benefactrons bequests, loans and by transfers of movable

and |mmovable propertles for the purposes and objects of |
the Unlver5|ty

'establrsh ‘maintain and manage halls and hostels for the :

- residence of students and staff

(v

supervise and- control the residence and regulate the ‘7
dlscrpllne of students of the’ _ University - and make ,

: arrangements for promoting their health and general'wetfare

- and cuttural activities;

: (xVii)

fixx, demand and recerve or. recover fees and such other

charges as may be prescribed by the Regulatlons.

7



Provided that the University while fixing the fee shall
follow the fee structure of the nomms and guidelines
pres;cnbed by Regulatory Bodies in adherence to the fee

B contrcl regulatlons of the Govemment

_(xvii1)

award fellowships, scholarshlps prizes and medals to-

_ worthy lndlwduals and students;

(xix)

purclhase or take -on Iease or accept as gifts or othenmse

any land or buﬂdmg or works which may be necessary or

ccnyement for the pumpose of _the University and on such
terms and conditions as it may think fit and proper and to. .

- __ construct or.alter-and malntaln any such bmldmgs or works;

Ox)

sale exchange, Iease mortgage or. ctherwpse dlspose of aII'
or any porhon of the properties of the University, movable or )

~ immovable, on such terms as it may think fit and consistent

fod)

wuth’the mterest actmhes and objectwes ofthe Umvem:ty
;, Prowded that no portlon of the land based out by the '.

' Govemment shall be put to sale or otherwise transferred
‘ wrthbut prior approval of .the Govemment o

ra:se and bormw money on bonds ‘mortgages, prornlssory" '

B nctes or other obligations or securities founded or based

upon all or any of the properties and assets of the Unwersity

or wnthout any securities and upon such terms and

; condatnons as it may think fit and to pay out of the funds of
the Unwersdy all expenses. mc:dental to the raising of

o)

money, and to repay and redeem any money borrowed

invest the funds of the Unwersnty in or upon such secuntles _ | o

and transpose any mvestment from time to time, in such

' maﬁner as lt may deem fit;



-

{xxiil) admit students for thé_ courses offered bjf the Unlversity: in

the manner as may be prescribed by the Regulations;

(xxiv) create teach[ng, technical, administrative, ministerial and
other posts and to make appointments thereto; '

. {xxv) regulate and enforce discipline amohg the employees of the '

University and to provide for such disciplinary measures as
may be prescnbed by the Regulatlons

| (xxw) mstltute professorships, assoclate professorshlps, assnstant
professorships, lecturerships, mstructorshlps, internships B

"~ ‘and any other teaching, academic or research posts and to
prescnbe qual:ﬁcatlons and remunerahons for them '

o '(xxvu) prescnbe for *a degree and the post graduate degree or.-

dlploma programmes with the.. approval of the Academlc
Councll and the Board -

(xxvm) provxde to the U.G.C. all the relevant information relating to .
_'the degree and post-graduate degree or diploma
programmes. including thé curriculum structure, 'contehts

: ‘teachlng and leaming process, examination and evaluation

system and the ehg:bmty criteria for admission of students in

the pro-forma prescribed by the U.G.C. prior to starung of f

- these programmes and.

- {xxix) do such other acts and thlngs as the Umversrty may
_ consider necessary, conducive and mc@entai to the ]
attainment or expansion of all or any of the objects of the
University. | ‘ - S



CHAPTER HI-
AUTHORITIES AND OFFICERS OF THE UNIVERSITY

ncitiesof - - 9. The followrng shall be the authontres of the Umversrty namely——-
theUnhersity. .~ (a) the Board of Govemors . , .
~(b) the Acad_emlc Council; I e

{c) the Finance Comn'iittee'
(d) the. Board of Exammatrons and _
- (e) such other authontles as may be declaned by the Regulatlons
to be the authorities of the Umversrty

Boardof 0. ) The Board of Govemors of the Umversrty shall be the apex

Governors.

executlve body and shall consist of the, following members namely: — - -
_{i) The Presrdent who shall be the chalrman of the Board:;

(i) two members of the Sponsoring Body to be nomrnated by the

President; :
(i) the Vlce-ChanceIIor of the University;
" (iv) one Dean from any dlSGIplII'Ie of the Unwersrly by rotatlon to
be nemlnated by the Vlce-ChanceIIor |
_ (v) Secretary fo Govemment in the Department of Health and
= Famuly Welfare who shall be the ex-officio member;
~ {(vi) two exDert academrcrans rn the field of public health tobe -
| nominated by the President; - .
| (vii) two experts in the field of finance, law, management
humanities or civil service, to be nomrnated by the Presrdent

(vm) two representatwes from any company, corporation or F‘ubhc
Sector Undertakrng under the control of the Govemment to be
nomlnated by the Presrdent and

(ix) the Registrar who shall be the Member Secretary of the- Board

of Governors of the Umversrty

107
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Powers and
functions of

. the Board.

1. (1)Subject to the prowsmns of this Act, the Board shall be -

responsible for the general supenntendence dll'eCtIOHS and control of the.

affairs of the University and shall exercise all the powers of the Unwersrty

and shall have the power to rewew the acts of Academic Council and the _

' Finance Committee.

(2) Without prejudice to the provisions of sub-section (1), the Board

shall have the followmg powers and functions, namely:—

03

(i)
(i)

(iv)

7'(v) ,

(vi)

(vii)

] {viii)

| (’ix)'

take decision on all questions of policy relatlng to the

admlnlstratlon and working of the University; -

mstltute courses of studies at the University; ~

_ make Regulations;

consider. and approve the annual report and the annuat

,accounts of the Unwersﬂy for every fi nanc1al year;

invest monles and funds of the Unwers&ty and take decision "
on the recommendatlons of the Finance Commtttee .

publish. or finance the publlcatlon of studtes books :
periodicals, reports and other literature and to seII or arrange
for the sales of such thmgs as it may deem fit, from time to

' tlme

~ create or abollsh posts of teachers and other employees of |

the University and ﬁx their remuneratlons

appoint such commlttees as it may consvder necessary for

the exercise of ats powers and the perfonnance of its duties

-under this Act; a’nd

exercise such other powers and perform ‘such other

) functions as may be conferred or imposed upon it by this Act
or Regulations and-all such other powers for achlevmg the_

objectives of the University.
n



© Termsof
office and
vacancies
_among
- members o
" ofthe -

Board.

(3) The Board shall, with necessary documentatrons appnse the -

Sponsoring Body all resolutions and decosrons rt passee from time to time.

(4) The Board may delegate any of its powers 1o the Presrdent, Vice-

'Chancellor Deans, Regrstrar or any other officer, employee or aut_hor'ity of
the Unrversrty or to a committee appornted by it.

(5) The Board shall meet at Ieast twrce ina calendar year at such tlme
, and place as the chairman thmks ﬁt ' '

12. (1) Save as otherwise provided in this section the terms of | '

- _nomlnated members of the Board except the ex—ofﬁcro member shall be three

years from the date of; nomrnatron

. (2) Any. vacancy in the Board in respect of a nominated member

occumng before the éxpiry of the prescnbed pefiod shall be filled up by o

_ nommation of, another person by the Pre5|dent from the same category in
_ which the vacancy occurs

.....

the remarnder of the ﬂen'n of a member in whose place he is nommated

—

(4) A member may resrgn from: his office by glvrng such notrce in

| wrrtmg addressed to the President but, he shall oontrnue in oﬁice until his.
‘ resrgnatron has been acceptecl by the Presrdent

(5) Non—acoeptance of resrgnatron by the authorrty wrthrn a pe fod. _—

(6) An outgpmg member shatl be elrgrble for re-nomlnatlon

.12

of three months from the date it is received by the authonty shall be deemed% s
to have been ac0epted unless, |t is wnthdrawn before explry of the said penod




. functions of

 Academic 13. (1) The Academrc Council of the Unwersrty shall consrst of the :

~ Council.
, - . following members namely—

(a) “the Vice-Chancellor of the Unwersrty who shaII be the ex--
officio Chairman; '

(ii) two academicians to be nominated by the Board;
'(iii) two extemal academicians or brofe'ssionals in the areas of
‘public health, allied health and of science and technology or -
ather fields to be nominated by the Vice-Chancelior;
- - (iv) two Deans from any discipline of the University, by rotations,
~ to be nominated by the Vice-Chancelior; and -+~

(V) oné’ Professer from any d!sciphne of the Unwersrty by
" rotation; to be nominated by the Vlce—Chanceilor '

(2) The Registrar shall be the non-member Secretary of the _'
- Council. ' ' -
(3) An outgoing member shall be ellglble for re-nomlnatron

(4) The term of office of the members other than the ex-ofﬁcrc“
member shall be three years

Powers and 14, Subject to the prowsmns of thls Act and the Regulations the:

the Academic Academlc Councll shall have the following powers, namely——- ) o

Counc. _ (i} exercise control and general regulatron over the academrc _
' ‘policies of the University and be responsible for.malntenancej

. and i'rnprb'\Iement"of standards of instruction, ‘education” and .

evaluation in the University; o



(u) cons:der matters of general academlc mterest either on its own =
" initiative cr on a reference from the Facutty of the Uni‘versuty or
the Board 'and to take. appropﬂate actlon therecn

(m)recommend to the Board such Regulatlons as are consistent .' _
_ . with this Act regarding the academic policies and programmes'
o ' o “of the University including discipline' of students; and '

(w)exerclse éuch other powers-and pertonn such other functlons as L .
L o o may be conferred or |mposed upon it by the Regulatlons R " - |

F'_ina'nc? 15 (1) The Finance Comm|ttee who shall be the Pnnclpal Flnance_ o .
Committee. S :

body and shall conssst of the follownng members namely —_
(i) the Vnce-GhanceItor of the University who shall be the ex-Officio
Charrman of the Commlttee '

7(||)one member of the Board fo be nominated by the President;

- (iii) one representatlve of the Sponsonng Body to be nominated by .
the Presudent ‘ -

: (w) one Dean of the Umversrty by rotatron to be nommated by the‘ |
Vlce-ChanceIIor and. - '

' _(v)one expert in the field of Flnance to be nomlnated by the - o

Pre5|dent o

(2) The Reglsttrar shall be the non- member Secretary of the;

Commlttee e _

(3) An outgoing member shall be eligible for re-nomination for the'next :

- tem. ' ' ' ‘ -

(4) The tém of office of a member other than the ex—ofﬁclo member ' .. o
shall be three years o '

14
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a powerand
. function.

ke e e e

Powers and
“functions of _
the Finance shail have follawmg powers and functlons namely—~—

Committee.

16 Subject to the other prowslons of th|s Act, the Finance Commrttee

(|) examine the annual accounts and annual budget estlmates of
the Unwersrty and adwse the Board thereon; '

(u) review the ﬂnanclal posmon of the University from time to t:me

o ' (iii) make recommendatlons to the Board on all flnanc:al poilcy

-~ matters of the University;

- (iv) make recommendations to the Board on all proposals mvolvmg A
ralsmg of funds, receipts and expendrture '

' (v) prowde gmdellnes for investments of surptus funds;

‘ (w) make recommendations to the Board onall proposals mvolwng

 budget or for which expenditure in excess of the amount
- provided in the budget has been or has to be incurred; -

' (vii)e_kamine all proposals relating to revision of scales,  up-
gradation of scales and those items which are not included in
the budget, before they are submitted to the Board; and.

(viii) exercise such other powers and pel_'form such other functions
~as may be coriferred or irnpOSed upon it by the Regulations. .

Examination
- andits members, namely —_

(@) the Vice- chancellor; '_ _ o
(b) the Dean of the concemed Faculty; and ;

(c) two members to be nomlnated from amongst post
graduate teachers

15

expendlture for which no prov:s:on has been made in the

wBoardof 17. (1) The Board of examlnatlon shall consist of the followmg B



(2) The Board of examination shall have such powers and ftmhons K
as may be prescrlbed in the Regulatlons

 Officers of 18. (1) The followmg shall be the ofﬁoers of the Umversrty namely'

:1: ersity. (a) the PreSldent |
| (b the Vice- Chancellor:
(C)_fhe Deans;
(@) the Registrar, -
(e) the Comptroller of Fmance _ |

() the Controller of Exammatnon and
(g) such other persons as rnay be declared by the o
Regulatlons to be Ofﬁoels of the Unwersuy

_Presiaem 7 19. (1) The Secretary of the Sponsoring Body shall be the President of

" ofthe. the ‘University and he. may desighsite;- by order. in writing, any member of the
University e ' '

Board fo act as the President of the University in his absence for such period |
as he nhay specify, who may be called the desngnated President.
(2) The President shall chair-alt meetings of the Board.
(3) The President shall preside over the Convocation of the =~
Unwersnty | - BT
(4) The Presndent shall exerclse such other powers and’ perform
’ such other duties as may be assngned to him by this Act or the Regulations.

16



Vice-

" Chancellor.

o -

20.(1) The Vice-Chancellor shall be appointed by the Board out of a

‘panel of = names recommended from fime to hme by a Commlttee consustmg

© of the following members, namely— )

Powers and

duties of Vice-

chancellpr.

(|) an emment person m ‘the ﬁeld of pubhc health to be nomlnated .

by the Presrdent

- (i) an eminent educatlomst to be nominated by the Presndent and .

(iii)one member of the Board to be nominated by the President. -

{2) The President shall designate one member as the Chairman ofthe .

Committee

(3) The terms of oﬁ" ice of the Vlce-Chancellor shall be determined by
the Board fora penod not exceedlng ﬁve years

'

(4) Where a vacancy in the ofﬁce of the Vlce-Chancellor occurs and it

can"nqt be conveniently and expeditiously filled up in accordance with the
.. provisions of subésection_(t-) and if there is any emergency; the President, in
-,- consultation with the,Board, may appoint any suttablé’pecson to be the Vice-
‘!'Ghencellori and-may,-‘ from time to time, extend the term for a period not |
'exceedlng one year. ' ' |

(5) The conditions of sefvice -of the Vice-Chancellor, including salary,
altowances |eave pension and Provident Fund shall be such as may be

prescribed by the Board and until so prescnbed shall be determmed by the
President. '

Bl

a1y

ATl

2 (1)The Vice-Chancellor shall be the Chief Executive and academic o

officer of the Unwersrty

'_ . (2) the V'ce-Chancellor shall—-—

(i) exercise general supervision and control over the affairs of
the University; -

17
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(i) ensure implemeniation of the _deoions' of the 'authorities of
_the Unwersdy, _ |

(iii} be responsible for lmpartlng lnstructlon and malntenance of

discipline in the Unwersrty and .
(iv) exercise such-other powers and perform such other dutles

as may be assngned to him under this Act or the Regulahons .
or as may be .delegated to. h|m by the Board or the |

President, as the case may be.

(3) Where any matter is of urgent nature requiring unmedsate action -
and the same cannot.be immediately dealt with by the President or an
authority or a body of the University empowered by this Act to deal with it, the

Vice-Chancellor may take such action as he may deem fit and he shall

forthwith report the 'aotion' taken by hirn to the President or au‘_thority: or body of .
the University who or which in the ordinary course, would have dealt with the
' matter; L E |
Provided that if such authority or body is of the opinion that'suﬁch'action :
. should not 'héve.'been taken by"the' Vice-Chancellor, it may refer t_ﬁe matter to
the President, who may either confirm the action taken by the Vice-Chancellor
or sinnul the samie or modify it in such manner as he thinks fit, and, thereupon
it shall cease to have effect or, as the case may be, shall take effact in such
modified form, in as much as that such modification or annulment shall be
wrthout prejudlce to the vahdrty of anythmg prewously done by or under the.

orders of the Vrce—ChanceIlor
(4) Where the exercise of the power by the Vice-Chancellor under sub-
section (3) involves the appomtmont of-any person, such appomtment shall be

- confirmed ‘'by the competent authority empowered- to approve such
- appointment _in accordance with the provisions of this. Act and the
'Regulatlons not later than six months from the date of order of the Vloe-
Chancellor othenmse the same shall cease to have effect on the expnratron of '

a penod of six months from the date of order of the Vlce~Chancelior

18
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Registrar. . ~ 22.(1) The Reglstrar shall be appointed in such manner and on  such
terms and conditions as may be prescnbed

(2) The Registrar shall have the followmg powers and dutles

namely —

(i) to be responsble for the custody of records, common eeai
the funds of the Unwersny and all other properues of the
Uruversuty ' ‘

(i) to place ‘before the Board and other authontles of the
Umvers:ty, all such |nfonnat|ons as. ‘may be necessary for

: transactlon of sts busuness

7 _ (m)to be responsnble to the Vlce-ChanceIIor for the proper
. o -~ discharge of his functlons '

" (iv)subject to the control of the Vice-Chancellor, he shall be
responsible for the administration and -ser'vices' of the -
~ University and shall conduct the examinations. and make
~all other. amrangements necessary .therefor‘ and -_be _

responsible for the execution . of all p'rooess oonnected
therewith; I S

(v} attest and execute all documerits on behalf of the University;

~and,
E o o *. (vi)exercise such other powers and performn such' other dutiés e
o - as'may be assigned to him under this Act or the Regulations
v - " or as may be delegated to him by the Board or the Vice-

C_:haneellor.

19




Deans.

23. (1) The Deans of theul}nlversnty shall be appointed by the Vice-

| Chaneellor with the appmval of the Chairman of the Board from amongst the '
Faculties of the University as may be pnescnbed

@) The Deans shall asslst the Vlce-ChaneeIlor in managing the _-

. academm affalrs of the University and shall exercise . such powers and
perform such functions as may be prescnbed or be entrusbd to ﬂ\em by the -

Comptroller

of Finance.

Controlierof -
Examinations.

© .Other officers. -

Vioe—Chanoellor

24.(1) The Compimller of Flnance shall be appommd by the Presldent
‘in consuttahon with the Finance Commiltee. '

(2) The quallﬁcallon and experlence requlred mode of selection,

emoluments, other conditions of service, powers,. functions, duties: and' 7
) ‘.responSIblllties -ete. far the- post of Compimller of Fmance shall be such; as
- may be prescribed in the Regulatlon

25 (1) The Controner of Exammatlons shall be appomted by the Vice-

'Chanoellor in such manner, on such emoluments and such other eondltlons of
- services and shall exercise such powers and perfonn such functlons as may

be. prescnbed in the Regulatlons

26. The manner of appomtment emoluments power and other

ccmdrtlons -of service of such other officers of the Umversity shan be such as

may be prescnbed in the Regulatlons



CHAPTER IV

MISCELLANEOUS PROVISVIONS

Funds of the 2T (1) The Umvers:ty shall establlsh a General Fund to whlch followmg

University.
Q)
(i)
(iii)

émount shall be credited, namely:—

all momes prov:ded by the S;Jonsonng Body;

all fees and other charges received by the Unwersity". _

all monies received by the University by way of-loans,

- gifts, donations, benefactions, be_quests or transfers;

(iv)

)

(2} All Funds of the University shall be.deposited in such Banks or

all momes received by the University from collaborating

with lndustry‘ in terms of the provisions of the

Memorandum of Understanding between-the Universi_ty
and the Indusfry for establishment of sponsored Chairs,
Fellowships and infrastructure facilities of the University;
and ' | ' |

all  monies received from national, intemnational
philanthrobieé ’ and 'non-gd\iemmentél agencies 'within

and outside India which are not prohrbrted by any law for - -

the time beng in force.

invested in such manner as the Board, may decide on recommendation of the

. Finance Committee.

(3) The Fund established under this section shall, subject to the

.general supervision and control of the Board be reguiated and mamtamed in

such manner as may be prescribed.

(4)The. Funds of the University shall be applied towards the

expenses of the University including expenses incurred in the exercise of its
powers and discharge of its functions.

T
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Accounts
“and audit.

Annual
Report.

28 4 The Unrversrty shall marntain proper accounts and other records |

and prepare an annual statement of -accounts including the mcome and -

f Vas may ‘be prescnbed

(2) The Unwersrty shall adopt a proper system of intemal checksr_

and balances and controls in the discharge of its f'nance accountlng and

" -audrtlng functrons as may be prescnbed

(3) The Aocounts of the Unlverslty shall be audrted not less than
once a year by a statutory Auditor who shall be a Chartered Accountant or a

firm of Chartered Accountants as defined in the Chartered Accountants Act,

1949, who shall be appornted by the Board.

' expendlture aocount and the balance sheet, in such form and in such manner o

38 of 1949,

(4) The Accounts of the Unpversrty shall be certified by the person '

o'_r firm so appointed or any other person_ authorized in this behalf, together_;
with the audit report thereon, shall be placed before the Board and the Board
~ may issue such instructions to the Unwersrty in respect theneof as it deems fit

and the Unlversrty shall oomply wrth such instructions.

(5) The Acoounts of the Unrversrty shall be audtted by an mtemal

. auditor who shall be a_ Chartered Accountant or a firm of Chartered

Accountants appointed- by the Board, to ensure audit of all books: of accounts

and such periodic intemal audit reports shall be placed before the Board for -

‘Feview.

'29. (1) The Annual Report of the University shalt be prepared under the

dlrectron of the Vroe-Chanceltor and shaII be submrtted to the Board for its -

approval.

(2) The Board shall consnder the annual neport |n |ts meetmg and

’

_may approve the same with or wathout modification.



Pensions

and
" Provident
- Fund

Acts and
proceedings
not to be

. invalidated
by vacancies.

: Returns and

information. -

Management o

of University
oh -

dissolution. L

(3) A copy of the. Annual Report duly approved by the Board shall
be sent to the President and to the Govemment on or before the 31

December following the closure of the,financial'year on the 31* March each

year.

30 (1) The Untversnty shatl with the approval ‘of the Board, oonstrtute :
for the benefit of its ofﬁcers teachers and other employees Il't such manner"

subject to such condrtlons ‘as may be prescnbed such schemes of pension,

Prowdent Funds and insurance as it deem fit and also aid in establlshment :

and support of the associations, mstltutlons funds, trusts and conveyance

calculated to beneﬁt the staff and the students of the Untversrty

(2) Where any s‘uoh Provident Fund has been so constituted the

provisions of the Provident Fund Act 1925 shall apply fo such funds as if it
- were a Government Provadent Fund.

3. No act or proceeding of the Board or any Authority of the University

or-"any Committee constituted under. this Act or by the Regulations shall be '_
_questioned on the ground merely of the existence of any vaCanoy_in, or defect
in, the const‘rtution of the Board‘, Authority or Committee of the University.

32. The Unlversmy shall furnish to the Regulatory Bodies such reports

-time to time..

33 (1) If the Sponsonng Body proposes the dlssolutlon of.
Unlversnty it shall give a notloe to that eftect in the prescnbed manner to the

Govemment, the employees and the students of the Unwersﬂy at Ieast one -

year in. advance

. Provided that dlssolutlon of the Umversnty shali take eﬁect only after-
the last batches. of students of the regular courses who have been admitted '

23
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19 of 1925,

"-'retums statements and other lnformatlon as may be required by them, from_ h




~ awarded degrees dmlomas or awards, as the case may be.

leased out by the Govemr_nent whlch shall be r_e_sumed by the Govemment.

* Regulations 34, (1) Subject o the provisions of this Act and in conformity with the
. _norms of the U.G.C, the Board shall have, in addition to all other powers

vesmd in it, the power {0 make Regu!atlons to provrde for the admrmstratron _

and management of the affairs of the Unwersrty'

Pfowded that the first set of Regulatlons shall be prepared by the -

| Board and shall be submltted to the Govermnment for approvai

Provided further that no amendment fo Ihe ﬁrst set of Regulatlons shall' '

be made by the Board wrthout appmval of the Govemment.

(2) In parhcular and without pre}udloe to the generality of the
foregomg powers sudl Regulatlons may prowde for dll or any of the followng
matters namely'— '

_ (i) . summoning and holding the meetlngs of the Authoritles of
S L the University other than the first meeting of the Board

and- the quantum and conduct .of business at such *

: meehngs

() oonst‘rtutlon, poﬁrersf and duties of the ‘authorities, bodies
and other committees of the. University established under
~ “this Act including the qualifications and disqualifications
T or members of such Authorities term of office of the
members, apporntment and removal of members thereof '

- and other matters connected therew:th

24

before i |ssuanoe of notloe have completed their courses and they have been

(2) On dissolution of the Umversrty all the assets and ﬁablhtres of
the Unwersnty shall v&st in the Sponsonng Body, except the Iand if any, -



(m)

(iV)

W)

pnocedune to ber followed by the Board and any |
' Committee or other body constituted under this Act or by }

the Regulations in the conduct of the business, exerclse-'

of ﬂ'le powers and discharge of the functlons

pmcedures to be followed for creatron of centers of
excellence and management of the centers; '

the admission procedure and ﬁxahon of fees in oonforrnitsr

~ with the norms and guidelines prescrbed by the UG.C.,

vi)

other concemed Regulatory Bodies and in adherenoe to
the fee control regulation of the Government; '

the procedure to be followed. for enforcung discipline in‘the
Unlversﬂy ‘

i

| (vn) the management of the propertres of the Unlversny

(viii) degrees diplomas, certificates and other acadermc _
. distinctions and titles which may be conferred or granted

(x) ‘

by the University and withdrawal or cancellation of any -
_such degrees, diplomas, certrﬁcates and other audemn
) dlst:nctlons and titles and the requlrements thereof

" (ix).

oonduct of examlnatlons mchdlng the term of office and
apporntment of examiners; '

creation of posts of Professors Assoclate Professors
Assistant Professors, Readers, lecturers, instructors or
equivalent' academic designations or posts, officers and
employees ‘of the University and the appointment of
persons - to such posts mcludlng the qualrﬁcatlons

, reqursnte therefore;

25



(xi) _the_ manner and conditions. for oonstitution of Insurance,
pension and provident funds and. suoh other schemes for

the benefit of officers, teachers and such other employees

of the Unlversrty

(xu) the terms and oondltlons appllcable for assoc|at|on of the

Unwersnty wrth other institutions;

| (xm) preparation of budget estlmates and maintenance of |

accounts; | |
 (xiv) mode of execution of contracts or agreements by or on
behalf of the University;

(xv) classrﬁcatron and procedure for appomtment of officers
. and staff of the Unrversrty

_(xvr) ten'ns and tenure of appomtments salanes and-f

' allowances contractual services, rules and drsc;plme and

" other oondrtlons of service of the Vlce-Chaneeﬂor otherr

officers, teachers and employees of the Unwersﬂy

(xvn)all terms and condmons govemmg deputatlon of ofﬁcers-

and staff of the Unrversrty

(xvilijthe powers and duties of the Vice-Chancelior and ofher

officers, teachers and employees of'the'Univer_fsit'y;
(xix) the = terms and - conditions goveming fellowship,
scholarshrps stipends, medals and prizes;

‘(xx) authentrcatron of the orders and dectsrons of the Board

(xxr) all matters relatmg to hostels and halls of resrdence' '

|nclud|ng dlscrplrnary control therem and .
(xxu) an_y .other matter in relatlon ,to adminis‘tration,.
~ management and control of the University.
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. Filling of -

casual
. vacancies.

Protection
of action
taken in
good faith.

35. Any casua!'vacancy among the members, other than ex-offi cio. -
members, of any authonty or Body of the University shall f lled in the same.

‘manner in which the member whose vacancy is to be filled, was chosen and

“the person filling the vacancy shall be a member of such Authority or Body for ,

the residue of the term for which the person whose place he fills would have
been a member, ' o '

~

- 36.(1) No syit or other legai proceedmgs shall Ile agasnst any ofﬁcer or
. other employee of the University for anythlng, which is done in good faith or
, mtended to be done in pursuance of the prowsmn of thls Act or the
- Regulations. ' |

(2). N'othing in _sub-section '(1) shall be a bar for -ﬁling.: suits,.

: prosecution or other legai oroceedings for anything done in contravention of

“Transitory
provisions.

the provision of this Act and the Regulations made thereunder.

37. Nohkithsténding anything 'cont'oined in this Act, the Vioe-Chanceilor.
may, with the pnor approval of the President. and subject to availability of -

' funds dlscharge all or any of the functions of the Unlversﬂy for the purpose of

camying out the provisions of thls Act and the Regulations and for that
purpose may exercise any power or perform any duty which, by this Act and |

- the Regulatlons are to be exercised or performed by any Authorrty of the o

University until such Authority comes into existence as provided by this Act

- and the Regulations.

Power to issue
directions.

38 The Government shall have oower's to issue directions, from time to '
tlme as may be required to be followed by the Unwersnty under the prowsmns '

-of this Act and the Regulatlons made thereunder and under any other law for

the time being in force

9y



‘Finandial
liability of the -
Govermment.

Delegation

of powers.

Removal of

difficulties.

Pnnted and pubhshed by the Director, Printing, Statlonery and F'ubllcatlon Odlsha Cuttaek 0

39. The Govemment shall not bear any financial liabiity for
‘establishment of the Umversrty or for any actlen of the Unweisrty orits ofﬁoers

or functlonanes

40 Subject to the provisions of this Act and Regulations, any officer or

authority of the Umversnty may, by order, delegate hls or its powers, except.

the power 1o make Regulations, to any other officer or Authonty under his or

its control and subject to the condition that the ultlmate responsnbllrty for the
exercise of the power S0 delegated shall continue to vest in the officer or s
- Authority delegatlng them. ' |

_41. (1) If any difficulty arises in giving effect to the provisions of this
Act, the Govemment ‘may, by order make such provisions, not mconsrstent-

with the provrsnn of this Act, as may appear to rt to be nececsary or

) expedrent for removing the difficulty:

Provided that no such order shak be made after the expiry of a period

- of two years from the date of commencement of this Act

(2) Every order made under sub-section (1) shall, as soon as may

be after it is made, be laid before the State Legislature.

_ By order ot the Govemor .
7 B-.P.ROUTRAY-

- Principal Secretary to Government
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